"IN THE CENTRAL ADMINISTRATIVE TKIBUNAL : HYD ERABAD
o : .. 4. .+ AT HYDERABAD
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{ 0.K.No, 40,93 - | | Date of Order: i°

by
‘-BE‘IWEEN:

‘- .K.Apﬁrvac handrz Reddy +« Applicant)
1 |

o AND

‘1, Station Director,
- All India Eadio,
., Hyderabad,

2 superintendéng Engineer, - = . _ o
. All Indiz Radio, : ' :

- . Hyderabad, . N ..  Respondents,

| T
b

déunSel for the Applican;: .o Mr.B;Naras-;mha Sarma

] . - ‘ . .-——"""-l- kL T .
Counsel for' the Respondents : .o Mr o Konges gﬁqw‘.u‘“
- ) . . 1 - " .
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: 1
Order of the Single Member Bench delivered| by

Pon’ble Shri T.Chandrasekhara Reddy,'Member(JudI.)JE
b
|C

The prayer of the applicant in this 0.A, is for

a direction to the respondents for payment of over time

allowance to the applicant and for certain other reliefs

C _ §

2, Mr B.Narasimha Sarma, Advocate for the applicant

\

and Mr,M.Keshava Kao, Standing Counsel for the respondaxts

are present, Heard both sides, ﬁ
. f

3. Mr.B.Narasimha Sarma, Advocate for ‘the appllcant -

submitted that the respondents authorities are grantﬁng

to the applicant over time allowance for over stay frOm

11 30.pm to 5,00 am of the next day from January 1993

onwards till date, Mr.,Narasimha Sarma also suhmitts that‘

many other employees are also being paid in the same | ay.

y

I
respondents wanted time to ascertain the tr_uth or otherwise

4, Mr.M.Keshava Rao, Standing Counsel for the

of the said statment. As it is the.case of the applifant

(2as could be seen from the statment of his counsel) tPat

his prayeﬁis complied with by the respondents, there ée

nothing lefg for adjudication by this Tribunal, Hence
this 0.A. is rejected, - .k

_ N '
Se After the said order was passed Mr.Narasimha Sarma

. g
made an appeal to permit the applicant to file a fres?;O.A.
for the relief he has claimed in this 0.A, if necessiﬁ&
arises, It is always open to the applicant to file a|fresh

O.A, for the relief claimed in this 0.A. in accordanceH

With law, ' y
. T C'k"-'cg'\g = kS ’\,_.Lﬁ
| (T .CHAD RASEKHARA REDDY)

Member(Judl )

Dy RGN
(Dictated in Open Court) 4 |
cmAlo %y

i

Dated: 15th March, 1993
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' IN THE C NTRAL ADV INISTRATIVM TRIJ::T.NAL

qYDbRABAD BENCH AT HYDERABAD.‘
. JUSTICE V.NEELADRI R20
VICE CHAIRMAN

[}

.BALASUBRAMANIAN 3
‘" MEMBER(ADMN) .

5

rHE HOV BLE MR T CHANDRASEKPAR -
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) DATEDS | /gza/ _1993

"ORDER/JUDGMENT

.
N "
’ -'RO f,-‘. - . -".
'tF ‘ ’ . d/
.O A.No. . ’% ¢3
o .
-m;A.No. T .‘ T ptu__ =)
'i,,.n- : L
}cnutted and Interim d;rectlons
. 1<sued . .
Allowed
. ﬂ p
Dl posed of w1th directions - g
*D;snlssed as W1thdrawn. v
lenlssed !
'7DisWiSSed for default.
| .
Orcereo/ReJected.
\#/Q/trder as to costs. :
NS Bantrai Admimstratwe Tnhunal
1 DESPATCH
4 ~2APRIGEI
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